
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

iDA No. 1334/2004

New Delhi this the 12th day of August, 2004

Ho n '' b 1 e Mr . .J u s t i c e V.. S . Ag g a r wa 1 ^ C ha i r nia n
Mo n b 1 e Mr _S. AS i n g hMe rn b e r (A)

1,. Nand Lai Das

S/o Shri Shiv Rarn

2 Ba b u Lai Raj wa n s i ^
S/o Shri L.Dev Raj wan si,,

3 As h i iTi K. u ma r- Mi t r a,,
S/o Shri Aj i t Ku ma r Mi t ra,

All are working as Diesel Assistant at
Northern Railway Station, Moradabad.

_Appl icants
(By Advocate: Shri Yogesh Sharma)

VERSUS

1., Union of India through the
Ge n e r a 1 Ma n a g e r , No r t h e r n Ra i 1 wa y „
Baroda House,, New Delhi „

2,. The Divisional Railway Manager,
Northern Railway, DRM Office,
Mor.adabad _

0 R D E R (ORAL)

Mr . Ju St i ce V . S „ Agga rwa 1,, C ha i rman :

..Respondents

The applicants contend that they were

initially selected for the post of Diesel Assistant

t h rou g h Ra i 1way Recruitment Board, All a habad

According to the applicants, while other persons

were sent for training in the year 1987, they were

sent for training in the year 1989„ A seniority

1 i s t was issued on 24 4 .. 2003.. The p rec i se g r i evance

of the applicants is that respondent no. 2 without

issuing any notice revised the seniority list and

c; t'l a n g e d t in e i r s e n i o r i t y „



r

/kdr/

(2)

2 .. Ad rn i 11e d 1 y , t he a p p 1 i c a rit s i 11 t h i s r e g a i-d

h a d r e p r e s e n t e;d o n 2 8 •„ 2 _2 0 04

3 0 n c e t he r e p resenta t i o n • i s p e n d i n g ^

respondent no„2 should consider and decide the same..

In view of that matter when the rights of the

respondents are not likely to be affected, we intend

to dispose of the present application without giving

any notice to show cause_

4" It is directed that respondent no.2 would

consider the above-said representation and pass an

a t;> p r o p r i a t e s pe a ki n g o r d e r p r e f e r a b 1 y wi t h i n •i= o u r

months from the receipt of a copy of the present

order and communicate it to the applicants. O.A„

is disposed of.

CS . AS i n
Member (Ri)

( V- S. Aggarwal)
Chairman


